FORM NO. 45
Bond and Bail Bond for Attendance Before
Office Incharge of Police Station of Court
(Section 436, 437, 438 (3) and 441)
In the court of Shri……………………………………………………………………………………………………………………….……………
Police Station

Next date of hearing

Under Section

Sent to Jail on

F.I.R. No.

Bail Bond
I …………………………..…………………………………….. Son of Shri…………………………………………………………….….
Residence
…………………………………………………………………………………………………………….…………………………
having been arrested or detained without warrant by the Officer In charge of ……..……………………………
Police Station for having been brought before this Honorable Court charged with the offence of
……………………………………………………………………………………. and required to give surety for my attendance
before such Officer of Court on condition that I shall attend such Officer Officer or Court on every day on
which any investigation or trial is held with regard to such charge and in case of my making default here
in myself to forfeit to Government the sum of Rs. …………………………………………………………………
DELHI

Signature

DATED
I ………………………………………………………………… Son of Shri ………………………………………….……………………………….
Residence …………………………………………………………………………………………………………………………………………………
hereby declare myself for the above said Shri………………………………………………………………..………………………….
That he shall attend the Officer-in-charge of ……………………………………………………….……………………………………
Police Station or the Court of Shri……………………………………………………………………………………………………………..
every day on which any investigation in the charge is made or any trial on such charge is held that he
shall be and re-appear before such officer or court for the purpose of such investigation to answer the
charge against him ( as the case may be ) and in the case or his making default herein I have blind myself
to forefeit to Govt. the sum of Rs. ……………………………………………….
Dated this

Day of

20
Signature.

Witness
1. ……………………………………………………………..
2. ……………………………………………………………..

AFFIDAVIT
I………………………………….………………………son / daughter / wife of……………………….……………………………….
Aged about……………… R/o………………………………………………………………………………………..……………………………
do hereby solemnly affirm and declare as under…………………………………………………………………………………..
1. That deponent is the resident of above said address and having his/her Ration Card no. is …………
………….……………. and Election Card No. ………………………………………….. .
2. That accused is…………………………………………………………………………………………………………………..………of
the deponent and deponent has full control over him/her and capable to produce him/her
before this hon’ble court.
3. That deponent is working as …………………..………………………….. at …...…………………………………………..
T/C. No………………………………………….… earns Rs………………………..………………….. per month.
4. That deponent is the owner of household articles valued about of Rs. …………………………………….
5. That deponent is the owner of the immovable property bearing No. ………….…………………………….
Measuring …………………………………..…… sq. yards situated at …………………………..……………………………
valued not less than Rs……………………………………
6. That deponent undertakes to produce the accused before the honourable court on every date
of hearing.
7. That I have an F.D.R. No………………………………………………..… Issued by ……………………………………..
For Rs. …………………………………….
8. That I own a vehicle No. ………………………………….. make…………………………. R/C no ………………….….
………………..…………. at present valued not less than Rs. ……………………………………….

DEPONENT
VERIFICATION
Verified at Delhi on this ……………………….. day of 200 ……….. that the contents of this Affidavit are true
and correct to the best of my knowledge & nothing material has been concealed therefrom, no part of it
is untrue.

DEPONENT

